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shoes to the Russian Government and
now the State Trading Corporation
hss taken over the supply? If so,
may 1 know from where the STC
would be getting their supplies?

Sbri Kanungo: STC has always
been contracting for supply of shoes
to US.S.R. But STC does not manu-
facture shoes and so it gets shoes
from sources where they are manu-
fectured, largely from the Small Scale
Industrial Corporation.

Shri S. M. BRanerjee: May I know
whether shoes for this are being sup-
plied by Messrs. Cooper Allens also,
or they are purchased from Agra?

Shri Kanungo: A portion of the
demand is passed on to Messrs.
Cooper Allens of Kanpur. But a
large bulk of the order is manufac-
tured in various places under the
supervision of the National Small
Scale Industries Corporation.
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Rehabilitation Colonies in Delhl

+
Shri D. C. Sharma:
*762. { S8hri Naval Prabbakar:
Shri Bhakt Darghan:

Will the Minister of Rehabilitation
and Minority Affairs be pleased to
refer to the reply given to Starred
Question No. 6 on the 8rd August,
1959 and state:

(a) the further progress made so
1ar, in providing street lighting, water
mmins, roads, drainage etc. in the re-
habilitation colonies in Delhi; and

(b) how far the work of providing
street Nghiing)y and Jjnternal water
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supply in Bharat Nagar colony has
progressed?

The Deputy Minister of Rehabilita-
tion (Shri P. 8. Naskar): A statement
is leid on the Table of the Lok Sabha.
[See Appendix III, annexure No. 1].

(b) Street lighting.—Poles have
been provided and the street lighting
mains have also been laid. Only
lighting brackets and other fittings
remain to be fixed.

Water supply.—Delhi Municipal
Corporation is making provision for
this expenditure in their revised esti-
mates.

Shri D. C. Sharma: From the state-
ment I find that there are 11 colonies
and in these colonies there are two
types of works to be completed. 1
also find from the statement that only
in one colony, Ramesh Nagar, one
type of work has ‘been completed
tully. So, only 1/22 of the work has
ben completed so far.

Mr. Speaker: What is the question?

Shri D. C. Sharma: May I know
when the rest 21/22 of the work will
be completed?

Mr. Speaker: So, the question is:
apart from 1/22, when the rest
21/22 of the work will be completed?

The Minister of Rehabilitation and
Minority Affairs (8hri Mebr Chand
Khanna): In Ramesh Nagar sewerage
work has been completed.

Shri D. C. Sharma: The hon. Minis-
ter is taking about Ramesh Nagar. I
am talking about the statement
generally. From the statement I find
that 22 items of work regarding re-
habilitation are to be cempleted and
out of that only one item has been
completed, so far as Ramesh Nagar is
concerned. May I know when the
other 21/22 will be completed?

Shri Moy Chand Khanna: I am
sorry thal whereas a statament has
been laid ot the Table of the House.
the hon, Member is quoting from
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something else. If you kindly refer
to the statement....

Shri D, C. Sharma: May I show you
the statement, Sir?

Mr, Speaker: What is the state-
ment?

Shri Mehr Chand Xhanna: There
are 11 items in the statement which
} have got. I think there is some
mix up somewhere.

Mr. Speaker: There are only 11
items.

Shri D. C. Sharma: In my supple-
mentary 1 am referring to the state-
ment laid on the Table with reference
to part (a). 1 have put a question
with reference to part (a) and the
hon. Minister is replying to the
question with reference to part (b).
That is the only difference.

Shri Mehr Chand Khbhanna: With
reference to part (a), we have laid a
statement on the Table of the Sabha.
As far as part (b) is concerned, which
relates to Bharat Nagar, we have
given separate information about
water supply and street lighting in
the body of the reply itself.

Mr. Speaker: 1 do not find 22 sems
at all.

Shri D. C. Sharma: Here 15 a state-
ment concerning IlI colonies, and |
have read the whole statement.

Mr. Speaker: That is all right.

Shri D. C. Sharma: I find from the
statement that only one item out of
22 items has been completed. So. 1
put the question.

Shri P. 8. Naskar; He is twisting
the question.

Mr. Speaker: There are no doubt
eleven colonies. In each colony there
are some items like filtered water
supply; that is item 1. Sewerage is
item No. 2. So, he has added up
these items for the 11 colonies and
got 22 items.

Shri Mehr Chand Khanna: May I
say for the information of the
House. ...

. Mr. Speaker: No. All that he
wants to know is this. Water supply
snd sewerage for one colony have
been completed. The other colonies
would not now put up with this
nuisance. Therefore, he wants to
know when all this will be completed.

Shri Mehr Chand Khanna: What I
was trying to submit for the informa-
tion of the House was that I have two
agencies for my development works—
one is the Corporation and the other
is the CP.W.D. We place funds at
the disposal of both the agencies and
we try to pursue and chase them to
get these development works execut-
ed as quickly as possible.

Shri D. C. Sharma: May I know
whether the C.P.W.D. Minister will
be prepared to reply to my question?

The Minister of Works, Housing
and Supply (Shri K. C. Reddy): As
far as the works that are entrusted
to the C.P.W.D. are concerned, I think
we are taking steps to have them
executed as early as possible.

Mr. Speaker: Hereafter whenever
any hon. Minister feels that he can-
not answer that question wholly, if
he only gives an indication, I will
send it to the other hon. Minister also.
The other day 1 made a suggestion
that, as far as possible, either the
Ministers or their Deputies may be
here during the Question Hour—and
1 think the Prime Minister was also
to a large extent of the same view—
so that this kind of gquestion and
cross questions could be avoided, if
it is possible for them to give a satis-
tactory reply to this House and to the
country as a whole. Therefore,
hereafter I will make provision to cir-
culate copies of such questions to all
the Ministers concerned, so that either
they or their Deputies will make
arrangements to be present here to
give such answers as they are capable
of.

Shrimati Renu Chakravartty: May
1 submit that in the past also there
have been several instances where
this has happened? The Minister of
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Rehabilitation always answers like
this. He always says “What am I to
do? So and so Minister has not done
his part of the job.” This has be-
come a habit and every time a ques-
tion is put on rehabilitation the
Minister szys that some other Minis-
ter has to reply. Do you think that
we should start having three Minis-
ters replying to every question?

Shri Mehr Changd Khanna: I am
sorry, 1 never made that statement.
Shrimati Renu Chakravartty is twist-
ing my words entirely. What 1 said
was, and I repeat it now, that there
are two agencies with me for the
execution of development projects—
one is the Corporation and the other
s the CP.W.D. I get my work done
through these two agencies, and I am
trying to chase and pursue them till
the work is done. I am not shrink-
g my responsibility.

Shrl Tyagi May 1 suggest that in
cases where information pertains to
more than one Ministry it must be
the responsibility of the Minister con-
cerned to collect the information from
the sister Ministry and lay it on the
Table of the House?

Shri Mehy Chand Khanna: I have
collected information and laid it on
the Table of the House. I have stat-
ed the various percentages of work
completed, like 80 per cent, 98 per
cent., 95 per cent. and so on. It is
all incorporated in the statement.

Mr. Speaker: Let us be clear about
this matter. The Minister who is
mainly responsible to gather informa-
tion from all sources, including the
Ministries, should watch the progress
from time to time. If in any parti-
cular technical matter he is not able
to explain himself as fully as the
Minister in charge can, then that
‘Minister should also be present Lere.
Otherwise, it will be the responsibility
ot the Minister in charge to make in-
formation available to this House as
fully as possible.
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Indian Traders in Tibet

-.

*164. Shri Ajit Singh Sarbadi: Wil
the Prime Minister be pleased to
state:

(a) what steps have been taken to
evacuate Indian traders at present
stranded in Tibet; and

{b) whether the Consul General.
Lhasa is &eeping contact with such
tarders?

The Deputy Minister of Externmal
Affairs (Bhrimati Lakshmal Weaen):
{a) Indian traders in Tibet include
those doing business in Gyantse and
Yatung and have shops there. There
are also Kashmiris from the Ladakh
region who have been resident in Tibet
for some considerable time. So far
as the former group are concerned,
they can come back to India if they so
wish and some have come back in the
recent past. As for the Indians from
Kashmir, difficulties have been raised





